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Wiitten Answeers

RreoeniTioN or TRADE UNIONS

*144, SHRI BALACHANDRA MINON :
Will the Minister of LABOUR AND RLHABI-
LITATION be pleased to state :

(a) whether any new formula has Dbeen
evolved by Government iegarding recogpition
of Trade Unions ; and

{bY if so, what arc the details thereo! ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADII.-
KAR) : (a) No, Sir,

(b) Docs not arise.
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1[LABOURELRS ENGAGED IN CONSTRUCTION wORK
N DerLIn

*#]145, SIIRI O. P. TYACI : Will the
Minister of LABOUR AND RIHABILITA-
TION be pleased to state :

(a) whether Government are aware that
thousands of poor labouters engaged in the
construction work in Delhi are not being paid
their due wages by the contractors as per rates
peiscribed hy Government ; and

(b) if so, what steps have been taken to
ensure that tlese labouras are paid wages
according to the policy anneunced by Govein-
ment 7]
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+{THL MINISTER OF LABOUR AND
RLHABILITATION (SHRI R. K. KHADIL-
KAR): (a)and (F) Insofar as the Central
sphere is concerned, some complaints 1eearding
nou/short payment were received by the officers
of the Chief Labour Commissioner (Central)
which were attended to and suitable action
taken by them. The officers of Central Induse
trial Relations Machinery ensure, through
periodic inspections of the establishments,
compliance with the provicions of the Mini-
mum Wages Act, 1948 by the employers con-
cerned.]
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+1Loss INCURRED 8Y NaTioNaL Coal DrVELOP-
MENT C,ORBORA I'ION

*146. SIHHRI SURAJ PRASAD : Will the
Mimster of STLEL AND AMINLS be pleased
to state @

(a) whether it is a fact that the National
Coal Development Corporation has incurred a
loss of about Rs. 1.02 crores during the year
1970-71 ;

(k) whether Government proposed to hold
an cnquiry inwo the causes ol the loss suffered

1[ ] English translat-i;)n.



